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Joint Committee Report 

Ref: Inspection of the joint committee dated 01.02.2024 as per the orders 

of Hon’ble NGT in case of OA 183/2023(CZ) dated 21.12.2023 

Mahendra Pratap Singh Chauhan V/S State of Madhya Pradesh & 

Ors. 
 

Hon’ble NGT in reference to OA 183/2023 (CZ) Mahendra Pratap 

Singh Chauhan V/S State of Madhya Pradesh & Ors. vide order dated 

21.12.2023 has given following instructions: 

“1 Grievance of the applicant is encroachment of the forest land and cutting of 

the green trees in Tehsil - Karahal, District – Sheopur, M.P. without any 
authority from the Forest Department, causing loss to the property of the State 

and affecting the environment. 
2. The applicant has further stated that he has been the Chairman of the Forest 

Service Committee till date and informed the matter to the department for 
taking action about the cutting of the trees in 100 of numbers from the forest 

area adjacent to Kuno National Park but no action has been taken by the 
authorities concerned. 

4. The Registry is directed to issue notice to the respondents, returnable within 
four weeks. Respondents are directed to submit their reply within six weeks 

through E-filing portal, preferably in the form of searchable PDF/ OCR 
Support PDF and not in the form of Image PDF. 

5. We deem it just and proper to call a report on the matter in issue in present 
Original Application, from a Joint Committee consisting of: -  

i. One representative from the District Magistrate, Sheopur, M.P.  

ii. One representative from the DFO, Sheopur, M.P.  
iii. One representative from the State Pollution Control Board, M.P. 

6. The Committee is directed to visit the place and submit the factual and action 
taken report within six weeks. The State PCB will be the nodal agency for 

coordination and logistic support.            
 

In compliance to the orders of Hon’ble NGT, a site visit of the Forest 

area where encroachment of forest land & cutting of trees complaint has been 

raised by the applicant i.e. Forest Area Near Village-Richhi, Tehsil-Karahal, 

District-Sheopur, MP was conducted on dated 01.02.2024 by the joint 

committee consisting of the following officials of the concerned departments: 
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Member of Joint Committee As per 
NGT Order 

Nominated Representative 

One representative from the District 

Magistrate, Sheopur.  

Shri Raveesh Bhadoria  

Tehsildar Karahal, District Sheopur 

One representative from the DFO, 
Sheopur. 

Shri Sanjeev Kumar  
Sub Divisional Officer (Forest), 

Karahal, District Sheopur 

One representative from the State 
Pollution Control Board 

Shri Salman Khan,  
Sub Engineer, Regional office, 

MPPCB, Gwalior 

 

Shri Bhuvnesh Kumar Yogi (Range Forest Officer) Forest Department 

Tehsil Karahal, District Sheopur, Shri Harisingh Shakya, Revenue Inspector 

Tehsil Karahal, District Sheopur, Shri Prabhakar Shukla Patwari Tehsil 

Karahal, District Sheopur were present during the inspection. The joint 

committee conducted the inspection in presence of the Mahendra Pratap 

Singh (Applicant) & Yuvraj Pratap Singh (Applicant Son).  

 

Brief of the complaint:- 

The applicant submitted an application through registered letter dated 

05.11.2023 to Hon’ble NGT Central Zonal Bench Bhopal. The brief of the 

complaint submitted by the complainant to the Hon’ble NGT is as under – 

“In the past years, hundreds bighas of forest are being cut in Karahal Tehsil of 

Sheopur district with the connivance of the forest officials and when a 

complaint is made, it is ignored, which is very painful. He has been a forest 

lover since his childhood. He has been very affectionate towards forest and 

also been the Chairman of the Forest Service Committee, till date department 

has not done proper demarcation at some places. On this issue, the Revenue 

Department says that this land is not ours and the Forest Department says that 

it is not theirs, it is not known that from where the land came but thousands of 

trees have already been cut down. It is also stated that that this area is adjacent 

to Kuno National Park.” 
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Proceeding of the Joint Committee 

1. The members of joint committee discuss the matter in brief and found 

that the grievances highlighted by the complainant  in his complaint is not 

small area specific but it involves total forest area of Karahal Tehsil of District 

Sheopur. So joint committee called upon the complainer Shri Mahendra Pratap 

Singh Chauhan to spotify the locations where forest area are being cut.  The 

complainer took the joint committee members to two places which are about  

1-2 km away from the village Richhi. At these spots about 15 to 20 tress were 

found cut. Demolition of trees was not observed in large extent. (Photographs 

taken during inspection is attached as per Annexure-1). Complainer told that 

there are so many spots in the forest area where tree cutting has happened 

which are away from these spots.   

2. In the matter of tree cutting Sub Division officer, Forest Department 

Karahal, District Sheopur who is also a member of joint committee told that 

visited part of the area belongs to forest Block Richhi of Karahal range. In this 

block 63 trees were cut in the year 2023 for which 7 forest crime cases were 

registered and a fine of Rs. 3340/- was collected from the criminals and guilty 

employees and legal action was also taken. It is also informed by Sub Division 

officer, Forest Department Karahal that Forest Range Karahal, Forest Range 

Baroda, two sub range of Sheopur range and two sub range of Budera range 

comes under Tehsil Karahal. In the year 2023 about 577 trees were found to be 

cut illegally in these forest range areas for which 116 forest crime cases were 

registered by the Forest Department. And legal action has been taken including 

imposing of fine of Rs. 84270/-, which was recovered from the criminals and 

guilty employees. Information submitted by Forest Department by letter dated 

15.02.2024 is attached as Annexure-2. 

3. This area visited by the joint committee with complainer are not adjacent 

to the border of Kuno Forest. The distance of Kuno Forest is about 17 km away 

from the village Richhi.  
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4.  The area for which complainant was concerned and visited with Joint 

Committee has been raised is comes under the Forest & Revenue department. 

As per Sub Divisional Officer, Forest Department Some part of Richhi village 

is declared as the reserved forest block under section 4 (1) of Indian Forest Act 

1965. Proceeding in this regard including land demarcation is pending at the 

office of the Forest Management Officer / Sub Divisional Officer Revenue 

Karahal.   

5. Sub Divisional Officer, Forest Department Karahal informed that forest 

department regularly supervise the whole forest area according to pre decided 

forest map for forest area protection and maintenance. For illegal tree cutting 

cases legal action has been regularly taken by department against the criminals 

& guilty forest employees. 

6. There is a beat inspection roster which is approved by Chief conservator 

of forest  Gwalior for every calendar year by which forest official are regularly 

checking the beats from range assistant to divisional forest official level. 

Conclusion: 

On the basis of observation made by Joint Committee with complainant 

regarding tree cut in forest area, it is concluded that- 

1. No large scale tree cut seen on two spots seen by the Joint Committee 

with complainant near village Richhi. 

2. Forest Department regularly supervise the forest area according to pre 

decided plan/map to protect and maintain the forest area. 

3. Cases are registered regularly as and when forest crime came to the 

knowledge of forest department. In the year 2023 about 577 trees were found 

to be cut illegally in Karahal & Baroda forest range areas for which 116 forest 

crime cases were registered by the Forest Department. And legal action has 

been taken including imposing of fine of Rs. 84270/-, which was recovered 

from the criminals and guilty employees. 
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4. Forest and Revenue forest land both are situated near village Richhi 

where Joint Committee carried out spots visit. There is no proper demarcation 

of Forest and Revenue forest land in some places. The case of demarcation and 

other provisions under section 5 to section 20 of Indian Forest Act, 1965 is 

pending at the level of Forest Settlement Officer/Sub Divisional Officer 

Revenue Karahal. 

5. The Kuno Forest is about 17 km away from the village Richhi where 

tree cut reported by the complainant. 

Recommendation: 

On the basis of above facts and findings Joint Committee recommend to issue 

following directions:   

a) Revenue department should speed up the process under section 5 to 

section 20 of Indian Forest Act, 1965, which is pending at office of Forest 

Settlement Officer/Sub Divisional Officer Revenue Karahal. So that proper 

demarcation of Forest and Revenue forest land, which is pending at some 

places could be carried out. 

b) Forest department may be instructed to increase the vigilance of forest 

area to minimize the tree cut incidents. 

Shri Raveesh Bhadoria  
Tehsildar Karahal,  

District Sheopur                        

 

Shri Sanjeev Kumar  

Sub Divisional Officer (Forest), 
Karahal, District Sheopur  

Shri Salman Khan,  
Sub Engineer, Regional office, 

MPPCB, Gwalior  

6



Annexure -1 

 

 

Joint Committee Member During Inspection 
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15-20 number of trees found cut during site visit area near village Richhi 
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VAKALATNAMA 

[Rule 4(1) of the Rules framed under Advocates Act, 1961] 

BEFORE THE NATIONAL GREEN TRIBUNAL 

O.A. No. 183/2023 

CENTRAL ZONE BENCH, BHOPAL 
 

IN THE MATTER OF: 

 

Mahendra Pratap Singh Chauhan  …APPLICANT 

Versus 

STATE OF MP & ORS ….RESPONDENTS 

 
I/We/Appellant/Claimant/Petitioner  or  Defendant/Respondent/Non-Applicant  named  below  do  hereby  appoint, 

engage, and authorize advocate(s) named below to appear, act and plead as aforesaid case proceedings which shall 

include application for restoration, setting aside of ex- party orders, corrections, modifications, review and recall of 

orders passed in these proceedings, in this court or any other court in which the same may be tried/ heard/proceeded 

and also in appellate. Revisional and executing court in respect of proceedings arising from this case/ proceedings as per  

agreed terms and conditions and authorize him/them to sign and file pleadings, appeals, cross objections, applications, 

affidavit or other documents as may be deemed necessary for the proper prosecution/defence of the case in all its stages 

and also agree to ratify and confirm act done by him/them as if done by me. 

In witness whereof i/we do hereunto set my/our hand to the presents, the contents of which have been duly 

understood by me /us this 22 February 2024 at Gwalior. 

 

PARTICULARS OF EACH PARTY EXECUTING VAKALATNAMA 

 

Name & 
Fathers 
Name 

Regi
stere

d 
Add
ress 

E-Mail Add 
& 

Telephone (If 
any) 

Status in 
case 

Signature 

R.R. Singh Sengar, 

Regional Officer, 

MPPCB  Regional 

Office Gwalior 

Deendayal nagar, 

Housing Board Colony, 

Gwalior 

 
ropcb- 
gwalior@mp.gov.in 
07512472020 

Officer-in- Charge  

Accepted 
 

 

Name & Enrollment. No. Address (If any) 
E-Mail Add. 

Telephone (If any) Full Signature 

 

PARUL BHADORIA 

1587-2012 

parul.bhadoria04@gmail.com 8085977111  

 

PRANJAL PANDEY 

MP 2881-2021 

 

advocatepranjalpandey@gmail.com 

9340657120 

 

SHIVAM DWIVEDI 

MP 3857-2023 

advshivamdwivedi20@gmail.com 8878471359 
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